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CS^TRaL ACniMlSTRATI UE TRIBUNAL PRINCIPAL B0^CH

0 a No. 1940/97

New Oslhis this the ^ ii^ day of August,1998.

HON «8LE MR. S, R. ADIGE, UICE CHaIRTIaNC a)

Radhey Shy an,
S/o Shri Bhookan Saran,
Ex« Khali asi under-
In sp e cto s? o f up rks.
Northern Railway,
Chan dausi,:

2. Igbal Ahmad,
yo Ahmad Buk, Ex. Khali ai.
Under 10 1,J!, Chandausi#"

3. Chender Sain,
S/o shri Chokhey Lai,
Ex.Khali asi under 10 U»
Training School, CJiandausl,

4. Raroesh,
Vo Shri Nan hey Ran,
Ex. Khali asi, un der 10 U,
Oiandausi.'

5. Tsjp al Singh,
S/o Sh ri Am 3 r Ch an d,
Ex. Hot IJeather IJatejjn^,
Rly. Station Northern Railway,
Sambhal Hatim Sarai,
flo radab ad.

All the applicants are r/o Gautam

Nagar Ohuggis, Behind AlllflS., ^ng
FDad, New Delhi.

.... flppl i C^t B*'

(By Adwacstes Shri G. D.8handari )

Mbrsus

Union of India through,
1. The General Manager,

Northern Railway Baroda House,
New Ddhi;'

2. Divisional Railway Manager,
Northern Railway,
Mo radab ad« Raspon dents,'

(By AduData; Shri R,P.Agarwal )
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HON-jBL E M R. 5. R, A 01 GE. \/I CE CHfll m AN f q) ,

Applicants who claim to belong to SC

and minority community^ seek regul ari sation against

Group «Q« post after screening^ in preference
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^  to jun io 3?s an d out si dors as per entries in Live

Casual Labour Register uith all consequential

benefits,*

2. I have heard ^plicsnts* counsel

Shri Bhandari respondents* counsel Shri AQarual •

3. Respondents do not deny that applicants

1  an d 2 are already on LC-L register and state

that they will be considered for regul arisation

as per seniority. This statement is unexceptionable

and Bhri Bhandari has not produced any rule/instructioi

on the b asis of which' persons belonging to

Minority community whose names are on L C L Register

can be regularised without regard to seniority^

4. In so far as applicant No,-3 is concsmedj

in para 4,4, of Oa it is stated that he worked for onl

96 days and that also, in different spells from

15,5,83 to 18,B,'S3, while Applicant No,4 worked from

11,6,77 to 15,^3,78 for a total of 120 days^' In

.  regard to applicant No,55 , he worked for 40 days

from 2,5,8 5 to 8,7,8 5 as per the certificate filed

by him dated 8,7,8 5 at page 25 of the 0 A»

5i' Respondents have stated that nd^ss of

Afjplicants No,"3, 4 and 5Tare not included in L C L

fegister. They contend that applicants No,3, 4

5 should have taken proper steps For inclusion

in L C L Register in 1987 itself as per respondents*

;  Circular dated 28.8/87 ( fyinexur©-Rl) and as their

cause of action arose in 1987 itself, their claim

for indusioR in LC L Register by this Oa filed in

1997 is grossly time barred and hit by limitation

under sec,21 aT Act,
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I have no rsason to disbelieve respond^ts*

contention that names of applicants Mo.3, 4 an d 5

do not find place in the LC L Register, and the

judgment dated 16,^4.^90 in 0 a No. 1398/97 Balbir

Singh ys« UOI & Ors. cited by Shri Bhandari does

not advance the dlaims of Applicants No|3, 4 and 5

because unlike them, the n^flie of the afbrsnentioned

Shri Balbir Singh was included in the LCL Register

and hence they are not similarly situated like himi?.

Applicants No, 3, 4 and 5 cannot ^p roach

the Tribunal after 10 years and seek regularisation

on the basis of entries in the LCL Register when

their names cb not even appear in the sane. In

fact they are not similarly situated like applic^ts

Nos, 1 and 2 and their joining together uith

Applicants No.1 and 2 is itself misconceived.

Under the ci rcumst^ce^b arring the

claims for regularisation of /^plicants No.l and
■

2 above, uihich respondents th am sel wes state uill

be (Xin side red in acoordance uith their seniority

in the LCL Register, the claims of /^plicants

No. 3,4 and 5 are dismissed. No costs.

(  S. R. AOIGE )
yiCC CHAlf?lAN(A).
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